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|, 3283 ¢ fReetY, gEeafaaTe, S 25, 2026/3M9TE 4, 1948
No. 3283] NEW DELHI, THURSDAY, JUNE 25, 2026/ASHADHA 4, 1948
TS ST S=ART HATH
(ST HFET M AR =TI fasm)
LT

e faeelt, 25 S, 2026

T3, 3417(3).— FTAT TS 2T ATert=aH, 2016 (2016 FT 11) Ft &7 25 FT IT-oTT (3) F
AT TF5T 9T 16 FTRT Y& Rl T TAT FXd gU, g G3HT &I, Tg Ad g 4 Tg Taiad | 9T &,
T ST & TOHE FIA % 918 TAgT MEfeied siaer Fdl g, ATHd: -
1. Gfere oftefe o STt - (1) =90 ser 7 stawor gl (e H==r) sreer, 2026 FET ST
(2) TZ ATILT AT TSI H THb THRT il ARG H AW T
2. AR BIAT- AT AR, TH TS 6 AT HAH TTLAT | [HIGE TUET (HI=07 ST o A T a1ed q1eT
T FEGAT I AT [T
3. % e & stffa e - (1) s § [y et e sreent § AR B off ara F g
T, IH AT AT AT AT AT G0 Ha (e AT AIAHT F ATET g7 ¥ TH TS 6 T %
T, AT qEF LI (AT geaiaha) fafa=m, 2018 &t srqg=t |l &t @hH-11 F ST a A
T ST o ATSHH % qgd U T (o o STANT ol SAHTT &f ST

4724 GI/2026 (1)
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(2) IT-E= (1) % Tgq ATSHH, HAA 39 SATh Al AT FA & (@ 0 FAf=wTar & &w saasy g oo
TH AT F G 4 % dgd (AT JqHid T2 6T TS 2|

(3) forer =af<h T AqHTT T&T FT T g a8 A ATHT HT o 26 Q9T F dgd AqHT A9 JT T 0
TS T IOTaAT AT RN % dgd MLTd AN AT AIAH 6 TI&T gl

(4) AT AT 2T, IART AL AT AT SATATE TSN & THLT 7, AT a1 TAST €9 & AT IHh FIT

AfEg=T TSITEET % ATeAH § UH qIAEL 6 aro( 6 e’ SO qifs @R AT ATH S
SFEIAT I AATAT [T ST Hehl

4. FTARY T FAT- (1) = reer % weha Foforfaa i e 94w i safs s fFamr grr
FATT TTH AT ST TR, -

(%) T =af<n & ST 6 e srfateEe, 2013 % qgq AtHa ey g a9

(F) QT o Tgd ST UF FIATTaTT TIHTT G SRR % ST AT ST I

(2) 3T-E= (1) F TN <F T2 Al I fafAfee ot & srefi anfm

(3) TH AT F TATSAT o {77 T FATeaIT AT g, 3T I AId | HHered e gl

(F) STIT =T T HIh A= (TATE, THART (SATAT), SR G AT ATAE AT [ATHr-are7e;
(@)  HETId IR % o0 I2RT HFGT AT SATATH SATIT (AT o 92 AI=ra TIAT T Td — qaGe
(M) STHIHT ATHA AN 6 G4 qiod — 937,

(=) ariorsy T & S gt - gee;

(¥) A9 AT AEIAQTad & TIATe (F3h afed €< & #1+ & &qC 6 7 3l) —

() AT T ST 6 AT (I A= Tq2 F F= o &< & 7 3I) — 98,

(F) TN HAGA R sAdtw AT AW nr § Ao e I afue staat quas Aty (79
Feretehy farfeaw) — arsre; =

() oremef EIRT SHTa el o7 §3Tad ooraT fanT srar w9re &1 Yiafaie, S 39 9= ererar
29T % U % T F = F T FT A 2

(4)  FATEA AT TR SIRE FT GeaisT St Tl a9dr, Taia & U s 39 B
wa fafawior ax e af@d st i e § qorar AraTaa AT R & it I A= ud
T 6 FATAST T LA, TAT TR T AT/ I AT ST A ATt sreqan srqeem ve foshre
T TRTAT T HaTad FEgall 3T ATHAT & 0 9d & i @ Aqaral i SATI4T FLT i Iaeh!
TTAaEaT; STTaT HaTerd uraT A= SIaer T AT T qUT i Tate e o7 et 9 & e,
T 3= ToreT Hafera et & ST 9% w4

(5)  wrataaw afufa = F arr arat ®$00 9ur S=AtE g SUsy FXU AT TEqTASl, SIS,
THTOTTS, TAaGdTd, T el a7 UHT 31+ At f5eg a8 9= et & YA % o0 ST
THEAAT 8, I¥ ALET FT THhdl 2l
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(6)  ordT * Ioere, FTHIUT F TEAT T THZAT TEATHRTIT SAAT ICUTE o AR] WIEATT HIAHT o6 AT
ITT ST st (ot o, g ST a1 1 a8 TaTH F & THT, TH <L & A Ta< (el dT SAaid
FT [Aeifera, Henfard sT2rar arae of Jhd gl

5. AT TAT AT THATE.— (1) TH AT F ST TIATT 6 [T ATeaA, TH Q9T F TAT ZI
T & = q1g T ety F fiqe == R s

(2) TR AT, SAUTET TEATASIRLT, FHATL, HIACTRT TS SATATAT AMS 6 Farel H TH <9 &
Tatara gt geafaa ST, SR gadT 7 a2 fFanr gy S fRen-fAgen § fafAfEe o
STTUAT T fars T 7 sa@mee (https://www.dpiit.gov.in) 9% IqeTse g

6. AT R ATGRL.— (1) T AL THF F g1 ol ARG F T q9 T S T AN T ST
IEF TAT, ST T o6 g TR TSI | ATILAAT T THT AT T fAeq e 7 F:Y, Tg T AT ST

(2) TH TTE T2 &I & ATASE, T TG Hl T2 [T ST 6l AE § T2 39 AT 6 Saiid TG o0l T3 g
AT oA, SOH AAfaE &t T srater T 99 T, S T 6 3H =F A< & Tl & AqHR Hafad,
EHIPREREIEIEEEERERIES 1

(3) TH AR TZ g |, UH T [T ST & I3 39 A< 6 A Scae [hel sArerehie, ared, 3947, S,
FHATT F2aT T T FoFeft FTaTS 9% 1S 91 7E1 9279

7. ATEAT- AT TH AT T SATEAT F AT il TT ISAT &, AT IH IJART FAL A AT AT
AT &1 39 o At & oo a=i st

SRl
(s 23%)
9. LMERIREREL I EH) ST FA FT | AL FA H A
fafr
(1) (2) (3) 4)
1. | et (fqoras A=) sraer, 2020 25.02.2020 | 01.01.2021
2. | ARIT GTET ITHIOT- Fefaa? (orar Fg=on) sraer, | 27.10.2020 | 01.01.2022
2020
3. | UET FEIUMET T THh HATAT W, THISH Hoa< 3T 05.12.2019 | 01.10.2023
ST G harer (orar A=) sraer, 2019
4, | T T AT At wifera R wreedt # a4 g @ 27.10.2020 | 01.08.2024
SHF Tl ([UETT [HE0T) Sraer, 2024
5. | SHE A AT AATEREN & a7 Gl (e =) 27.10.2020 | 01.08.2024
are9T, 2024
6. | T AT gt forw faera soeeor (qors A=) 11.03.2024 | 01.03.2025
e, 2025
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7. A FUL G % {10 R S (Fore A sraer, (07.03.2024  |01.04.2025

2024
8. %@Gr QUENI f==roT) steer, 2025 12.12.2023 |01.07.2025
9. [HATET (QTETT A=) smaer, 2025 14.02.2025 [13.02.2026

10. (=¥, ATioTfSTe: e Zeft avg & faea susheon i geear [20.09.2024  01.10.2026
(roTeraT =) sraer, 2026

[FT. & ©1-29026/1/2026-TEaTE |
THIT FHTT T, HIF qraa

MINISTRY OF COMMERCE AND INDUSTRY
(Department for Promotion of Industry and Internal Trade)
ORDER
New Delhi, the 25th June, 2026

S.0. 3417(E).— In exercise of the powers conferred by section 16 read with sub-section (3) of section 25 of
the Bureau of Indian Standards Act, 2016 (11 of 2016), the Central Government is of the opinion that it is necessary so
to do in the public interest and after consulting the Bureau, hereby makes the following Order, namely: —

1. Short title and commencement. - (1) This Order may be called the Transition Facilitation (Quality Control) Order,
2026.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Application. - This Order shall apply to the goods or articles covered under the Quality Control Orders specified in
the Schedule appended to this Order.

3. Compulsory use of standard mark.- (1) Notwithstanding anything contained in the Quality Control Orders specified
in the Schedule, goods or articles covered thereunder shall conform to the corresponding Indian Standards and shall be
permitted use of a Standard Mark under a license from Bureau of Indian Standards as per Scheme II of the Schedule 11
to the Bureau of Indian Standards (Conformity Assessment) Regulations, 2018, subject to the provisions of this Order.

(2) The license under sub-clause (1) shall be available only to a manufacturer for supplying to the person who has been
granted specific permission under clause 4 of this Order.

(3) The person granted permission shall ensure that the goods or articles permitted under this Order conform to the
applicable Indian Standards prescribed under the corresponding Quality Control Orders.

(4) The Bureau of Indian Standards, in consultation with the Department for Promotion of Industry and Internal Trade,
shall either directly or through agencies notified by it, carry out market surveillance of such goods to verify continued
conformance with the applicable Indian Standards.

4. Grant of permission. - (1) Permission under this Order may be granted by the Department for Promotion of Industry
and Internal Trade, -

(a) to a person that is a company incorporated under the Companies Act, 2013; and
(b) based on the risk assessment of the person by an Implementation Committee constituted under the Order.
(2) The permission granted under sub-clause (1) shall be subject to such conditions as may be specified therein.

(3) There shall be an Implementation Committee for the purposes of this Order, and the said Committee shall consist
of-

(a) Additional Secretary or Joint Secretary (I/c Technical Regulations), Department for Promotion of Industry and
Internal Trade-Chairperson;

(b) Additional Secretary or Joint Secretary, Department for Promotion of Industry and Internal Trade of the concerned
Product- Member;
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(c) Joint Secretary, Department of Consumer Affairs -Member;

(d) Joint Secretary, Department of Commerce - Member;

(e) Representative of Directorate General of Foreign Trade (not below the rank of Joint Secretary level) --Member;
() Representative of Bureau of Indian Standards (not below the rank of Joint Secretary level)-Member;

(g) Director or Deputy Secretary or equivalent (I/c Technical Regulations), Department for Promotion of Industry and
Internal Trade- Convenor; and

(h) Any other representative not below the rank of Deputy Secretary or Director from other Ministry or Department or
Organization invited by the Chairperson;

(4) The Implementation Committee shall assess the person based on its technical capability, demonstrated experience;
manner of ensuring quality assurance across its supply chain including through control over its design and
manufacturing; history of conduct and compliance integrity; and its commitment to establish supply chain capabilities
in India for the concerned goods and articles by promoting technological adoption/advancement or design capabilities
or research and development; or its compliance for the concerned Quality Control Order for a continuous period of
three years without any default; and any other relevant factors.

(5) The Implementation Committee may interact with the person and rely upon documents, declarations, certifications,
undertakings, independent assessments, as may be provided by the person, and such other material that it considers
appropriate for the purpose of its assessment.

(6) In case of breach of conditions, misrepresentation of material facts or failure of product to conform to applicable
Indian standards, the Central Government may suspend, modify or withdraw any permission granted under this Order,
after giving opportunity to be heard.

5. Application and other modalities. - (1) The applications for permission under the Order shall be accepted within
twenty-four months from the date of commencement of this Order.

(2) All relevant details pertaining to this Order in respect of the application process, documentation required,
entitlements, monitoring and compliance, etc., shall be specified in guidelines issued by the Department for Promotion
of Industry and Internal Trade and be available at the website (https://www.dpiit.gov.in).

6. Duration and savings. - (1) This Order shall remain in force for a period of five years from the date of its
commencement and shall thereafter stand rescinded unless it is extended by the Central Government by notification in
the Official Gazette.

(2) Notwithstanding such rescission, any permission granted under this Order prior to the date of rescission shall
continue to remain valid for the period specified therein unless suspended, modified or withdrawn in accordance with
the provisions of this Order.

(3) The rescission of this Order shall not affect any right, obligation, liability, investigation, proceeding or action arising
under this Order prior to such rescission.

7. Interpretation. - If any question arises relating to the interpretation of this Order, the same shall be referred to the
Department for Promotion of Industry and Internal Trade for its decision.

SCHEDULE
(See clause 2)
S. No.  [Quality Control Orders. Date of issue.  |Date of
implementation.
@ ) 3) )
1. Toys (Quality Control) Order, 2020. 25.02.2020 01.01.2021
2. [Personal Protective Equipment- Footwear (Quality Control) 27.10.2020 01.01.2022
Order, 2020.
3. |Air Conditioner and its related Parts, Hermetic Compressor and [05.12.2019 01.10.2023
Temperature Sensing Controls (Quality Control) Order, 2019.
4.  [Footwear made from All Rubber and all Polymeric Material and [27.10.2020 01.08.2024
its components (Quality Control) Order, 2024.
5. Footwear made from Leather and other Materials (Quality 27.10.2020 01.08.2024
Control) Order, 2024.
6.  [Electrical appliance for domestic water heating (Quality Control) [11.03.2024 01.03.2025
Order, 2025.
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Electrical appliance for domestic clothes washing (Quality 07.03.2024 01.04.2025
Control) Order, 2024.

Hinges (Quality Control) Order, 2025. 12.12.2023 01.07.2025
Furniture (Quality Control) Order, 2025. 14.02.2025 13.02.2026
Safety of Household, Commercial and Similar Electrical 20.09.2024 01.10.2026
Appliances (Quality Control) Order, 2026.

[F. No. P-29026/1/2026-LEI]
SUMEET KUMAR JARANGAL, Jt. Secy.
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